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Reserved 

CENTRAL All~tINISTRATl VE TRIDUN AL ALLAHABAD BENCH 

Allahabad This the 

Hon• ble ~.1r. S. oayal, Member-A 

Origi anl Application no. 1267 of 19940 

Late 
phool Chandra, s/oLshri s.tt1. Lal, R/o \lillage Ga hmal1ovapar , 
P.O. Manawari, Qoistt. Allahabad. 

• ••• Applicant 

C/A Shri I.M. Kudhaaha 

Versus 

l. 

2. 

3. 

Union of 1ndia, through Defence secretary, New Dalhi. 

Air-Chief .r..1nrshal, Air Force-Head quarter, Ne\v Delhi. 

Air Commanding Of f i e er, 24-E-D, Air force, ii\a nauri, 
Allahabad. 

\ 

• • • • Respondents • 

c/R shri ---

ORDER 
Hon• ble fv\r . s . Dayal, i~ember-A 

This ~s an application under secti on 19 of 

the Administrative Tribunal Act, 1985, for compassi onate 

appointment . The cause of action arose in this case on 

03.08.85. The annexures in this case show that the 

firs t written request f or compassionate appointment 

v.1as made by the applicant on 09 . 08 . 85 an.d f ollowed 

it up bp another written req~cst dated 27.12. 85.· The 

O.I.C. Civil Administrative, Air Force st~ti )n Manauri 

asked• the applicant to send s~~e wanting 1nformati on 

to the Headquarter of Maintenance Command by their letter 

dt. 21.03.86 v:hich was sent by the applicant by his 

letter dt. 21.03.86. He followed it, up by tlA'O more 
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letters in 1986 and one letter 1987. The applicant's 
' 

case is that these letters have not been considered 

ti 11 today. 

2. The OA hai bee n filed on 18. 00.94 'lvi th an 

applicativn f or condonation of de lay. But the applic,;i tion 

explains delay from 07 . 08.94 on- wards. It is not 

known why the applicant kept silent from 1987 to 1994 

a period of seven years . The app lication has b~ c o1ne 

barred by limitation and has to be dismissed for that 

re as on in limine. 
Q 

3 . r~esides compassionate appointment is given 
e, 

to render assistance to family l eft tpindigent 

circumstances immedia t e ly after the death of the bread-
~ . 

winner. A family which has i:J.ded over a period of nine 
~ 

ye .. rs) of '."l'hich las t seven years ·. we:cesr ent ~:i thout any 

ef f ort to obtain compctssionate emp loyment does not 
I 

disp l ay indigence. 

4 . \\..~ "tf e_.c..J,;..,_.. ·S. I ~~~I ~"'-vi ~~,A l y, .l~ ~ 
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Ther e s ha 11 be no order as to cos ts • 

• 

( s. Dayal) 
tA ember -A 
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